
F. No. A-110131 1 12023-AT.
Government of lnclia

l'/inistry of Perscnne!. Public Grievances arrd Pensicns
Departrnent of Personnel ancl Traiiring

3"tFloor, Lok Nayak Bhalvan.
Khan iv1;rrket. New Delhi-110001

Darted, tl-re lBth Decenrber,202ir

Vaca!cr/ Circular

Subject: - Selection for tlte posts of Judicial fuiembers in Central Administratirre
Tribunal (CAT)- reg.

1. Tribunal: - The Central Adnrinistrative Tribunal lras been established under the
Adnrinistrative Tribunal Act 1985, to aCjudicate cases related to service matters of the
persons appointed under the Government of lndia. Principal Bench of CAT is situated ai
New Delhi and its other Benches are situated at 18 places in the country at
Ahnredabad, Allahabad, Bangalore, Chandigarh, fulaclras, Cuttacl<. Emakularn,
GLrwahati, Hyclerabad, Jabalpur, Jaipur, Jcdhpur, Calcutta, Lucl<now, IMr-rmbai, Patrra,
Jarnmu and Srinagar. A iVienrber, Lrpon selection, nray be posted to any of tlrese places,

2. \racai';cI/: - Applications are bein5; irti'iteci for tire iollowiirg existi,-r,:j i-.rriil

arrticicateci vacarrcies of .ir-rclicial Nlenri:ers in ChT for tlie year 202-4:

Narire of Post

Judicial tt4erlber 05-

FJ u ri"rt-rer of v;rca n cies

"tlre vacancies are liable to vary c.lue to various exigancies.

3. Qualification:- The qualifications, eligibility, salary arrd otlrer telrns arrcl

conditions of the appointnrent of a candidate will be governed by ttre pr'ovisioris of th,:
Triburrai (Conclitions of Service) Rules, 2021 .

As pei"Rule 3(5)(b) of the Tribunal (Conciitions of service) Rules, 2021, a person
shall not be qualified for appointment as Judicial Nrlernber, unless lre,-

(i) is, or has been, a Judge of a High Collt: or

(ii) has helci the post of Additional Secretai'y to the Goverrtntent of lrrclia or any
equivalent or higtrer post in tire Delrartnrent oi Legal Affairs or tlre Le.qislatirre
Depaftnrent including [Vlember--Secretary. Law Corrnrission of lrrclia: or

(iii) has, for a conrbined periocl of terr years. ber:n a District Jr-rdete and Addiiional
District Judge; or
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(irr) has, for ten yeai's, been an advocate witir substarrtial *xperierice in litigatiorr
iir service nratters irr Ceirtral Adnrinisti-ative Tribirnal. i\in'iel1 F:i-ri,lcs Tribuiral.
High Ccurt cr Suprerne Couri.

As per proviso under seclion 3(1) of the Tribr;rrals Refonrs Acl,2021, "a person
who has not conrpleted the age of 50 years as on tlre last date for sulrmission of
applications, shail not be eligible for appoirrtnrent as a lVlenrlrer".

4. Procedure for selection: - The Search-cunr-Selection Ccnrmitiee constituted
under the Tribunal Reforms Act 2021 for recomnrendin-q names for appointment to the
saicl posts slrall scrutinize the applications witlt respect to suitability of applicants for the
posts by oiving due weightage to qualification ancl experierrce of candidates and shall
shortlist candidates for conclucting personal interaction. The final selection will be done
on the basis of overall evaluation of candidates done by the Corrnrittee hased on the
qualification, experierrce and personal interaction.

5. Selection for re-appointment: The Mentbers of CentralAdministrative Tribunal
slrall be eligible for re-appointment in the sanre nlanner as that for the origirral
appointnrent, preferably, alongwith all tlre persons shortlisted in response to the
vacancy eircular or otlrerwise. While making its assessnrent for suitability to a post, the
Conimittee shall give additional lvu-ightage to the persons seekirrg re-appointnrent for
tlreir experience in the Tribunai and wltile cioirrg so, shall take inio account, the
performarrce of the person wlrile ulorl<ing as a l.llember in tlre Triburral.

6. AS.rplicatian Procedure:- Appiications of eligii;le arrci rvilling officers are
requestecl througlr proper channel (wherever acplicable) arrC shculd be acconrpaniecl
with:-

(i) Bio-cJata irr the profornra at Annexurie-l:

(ii) Certificate to be furnisheci by the employer/ head of oflice/ ioruuarding
auttrority as in Annexurre-ll;

(iii) Clear photocopies of the up-to-clate CR/APAR clossier of tire officcr
containirrg CR/APARs of at least last five years dr-rly attested by a Group A
officer;

(iv) Cadre clearance ;

(v) lntegrity certificate/clearance ft'onr vigilarrce arrd disciplirrary angle as irr

Anrrexure-lll:

(vi) Statenterrt giving details of ntajor or nrirror penalties, if arry, inrposed orr

the officer during the last ten years,

Duly fillecl-in (neatly typed) original applicatiorrs in the prescritrecl fornrat shoulct
reaclr the Secretary, Department of Persortnel and Trairring, North Block, New Delhi-
1 10001 latest by 5:30 P.M. on or before 15th January , 2024 (Monday) (by hand or by
speed post or registered Post).
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7. NIc TAi D,A. vrili b,o aCn;issiole io tirr: c::rrdrclaies to be cellecl icr
i*icrvir:wiiirte:'.auiio;i. Ti'i* ca:":.iit-!aies ai'e i'equired io n'iali; tl'reir or+n arrangei-iteilts.

8. Advertisement and prescribec! application forrri carr be dowrrloaderj froni the
rrebsite-s of DoPTi CAT i.e. v'zw'+.cioDl.ni,: itii wrwv.cgat.gov.i;r.

g. Any applicatlon receir.,eci after due date ci ir:c.ll.ipieie application oi- arpplicaiion

without necessary ArrlireXLr[eS as nrentioneC aiJove wiil not he ei-.te:'r.airred. This
Deparinrent 'arill not be responsible for tile posial celeryiloss of ap;>licatir:ln. for reasr:r'rs

whatsoe,'rer. It is tlrerefore, in the interesI of tiie erppiicarrts to errsr:r'e tirat tlreir
applications reaoli well uritlrin the closing cjate and tinie as stip,-rlatecl.

10. Tire last clate of receipt of the applications will be the crr-rcial date for
ascertaining tire eligibility of the applicants.

11. This appointnrent process v'rill be sLrbject to out(ronre of pending nratters in

Hon'ble Supreme Court and Hon'ble High Courts.

VVide publicity may be girren in all organization:: anci tlreii' fielci fornrations to facilitate
early arrcl optitnunr nunrl:er of applications.

., ', ! r
ii..,---''-i'

(Rishi Pal)
Uiruc;'Sccr-oia;'y irl ii'lr-: Govl cf lnclia (h-i-)

Tcl l.Jo. 011 2464 3352
Tc

Registrar/ Registrar General of all High Courts.
Registrar General, Supreme Couri of lndia, New Delhi.
General Secretary, Suprenre Courtl High Courll Cr\T BarAssociation.
Secretary, Depariment of Legal Affaiis, Sirastri Bhauran, New Dellri.
Secretary, Depaftment of Justice, Jaisalmer Flouse New Delhi.
Secretary, Legislative Depadment, Shastri Bhawan, lrlew Delhi.
Principal Registrar, Central Adnriiristrative Triburnal, Principal Benclt
Copernicus Marg, New Delhi with a request to upload the vacancy
circular on CAT's website.

Copy to: NIC v,rith request to upload the vacancyr c;ircular on DoPT's wellsite
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,An nexure-l

PROFORMA
APPLICATION FOR APPOiNTMENT TO THE POST OF JUDICIAL MEMBER IN CAT

FRESi{ r / RE-APPOTNTMENT
(Approprlate option rnay be ticked r')

1, Name :

2. Date of Birth :

3. Category (SC/ST/OBC/UR) :

4. Designation/Profession :

5, Contact Details :

6. Cadre/Servicel Year [Wherever applicable] :

6a. Date of appointment:

6b. Date of retirement:

7 , Educational qualification (in reverse chronoiogical order):

photograph

duly signed

by candidate

for

Residential Official
Present Permanent

Address:

tMobile I
Phone No.
Email:

sl.
No.

Nanre of
University/
Equivalent
lnstitution

Degree Year of
passing

Division/
%of
nr arks
obtained

Acadenric
Distinction

SubjecU
Specialization
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B. Work Experience:

8a. For the experience as employee, Employment record in chronological order sta(ing
with present Employment, list in reverse:

SI.
No.

*Also indicate S[. No. in above, which is equivalent to Additional Secretary/District

Judge/Additional District Judge/ (as applicable under the qualiflcation) or above, along
with a copy of self attested latest pay slip.

Bb. For the experience as Professional record in chronological order starting with

present Engagement, list in reverse:

Page. 5 of 10

Name & address of
employer
( G ovt./PS U/t\4 i n istry/
Depaftmenllany other

Designation,
Pay Level and
Pay*

Period of
Service

Nature of
work/
experience

From To

sl,
No.

Details of Profession Period of
Service

Nature of work done*

From To



*Such as Adnrinistration /Service matters /Judicial or Quasi-Judicial /Criminal /Civil
ffaxation /Company Affairs/Environmental matters /Finance /Accountancy /Economics
/Business /Commerce /Management /Public Affairs or any other as may be appticable,
Engagement with Government, if any, may be indicated.

9, Date from which drawing the pay scale
in the grade of Additional Secretaryl
District Judge/Additional District Judge
to the Governrnent of lndia
or any equivalent rank (wherever applicable)

10, Write up on adjudicating experience
of the applicant (200 words)

[Wherever applicable]

11 . Experience along with brief write up in handling
cases before the relevant Courts/ Tribunals/

[if applicable]

12.Proof of Experienc€, including
EnrolmenURegistration No. as an Advocate etc.

[For candidates other than Govt. or Judicial
officersl :

13. Annual lncorne last five years along with copy of
lfR [For candidates from Advocate stream]

14. Write up on 05, major achievement

QAO words each)

15. Awards/honours/Publicatiofls, if any :

16. Affiliation with the professional bodies/
lnstitutions/societles/or any other body
lncluding potitical pafiy.

Details of Such cases
(Reported Cases/
Unreported Cases)
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i7. Additional inforrnation, if any, which :

you v'rould like to mention in support
of the application for the post.

DECLARATION

1. I certify that the foregoing information is correct and complete to the best 'of my
knowledge and belief and nothing has been concealed/ distorted. lf at any time I found

to have concealed/distorted any material information; my appointment shall be liable to
summary termination without notice.

2, I shall not withdraw my candidature after the meeting of the Selection Committee.

3. I shall not decline the appointrnent, if selected for appointment by the ACC.

4. I shalljoin within 30 days from the date of issue of order of appointment.

5. I am aware that in case I violate any of the conditions rnentioned at Sl. No. 2 to 4, the
Government of lndia is likely to debar nte for a period of three years for consideration
for appointment outside. the cadre and in any Autonclmous BodylStatutory
Body/Regulatory Body.

Date:

Signature of the candidate

N.B: Please fill up all the points/columns of application. lf any point/column is not
relevant, the same may be mentioned. lncomplete application is liable to be

rejected.
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Annexure-ll

CERTIFICATE TO BE FURNISHED BY THE EMPLOYERYHEAD OF OFFICEi
FORWARD]NG AUTHORITY

1 , Cerlified that the parlicular furnished by Shri/S

-----:-are correct and he/she possesses educational qualifications and experien CE

mentioned in Annexure-l

2. lt is also certified that there is no vigilance/ disciplinary case either pending or being
contemplated against him/her and vigilance clearance issued by CVO in the enclosed
Annexure (lll).

3. His/her integrity is certified.

4, No major or minor penalty was imposed on Shri/SmUKu

-------r--during tlre last 10 years period.

5. The up-to-date attested Photostat copies of ACR/APAR of last five years (eaclr
photostate copy of ACR/APAR should be attested) in respect of Shri/SmVKunt----------

enclosed herewithLIt L,

Seal & Signature of the Cadre Controlling Autlrority

/ Registrar of High CourV Suprerne Court
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Annexure-lll

PARTTCULAIiS OF THE OFFTCERS FOR WHOM V|GTLANCE CLEARANCE tS

BETNG SOUGHT

(To be furnished and signed by the CVO or HOD)

1. Name of the Officer (in full) ;

2. Father's name :

3. Date of Birlh :

4. Date of Retirement :

5. Date of entry into service :

6, Service to whiclr the officer belongs :

including batch lyearl cadre etc.,

wherever applicable

7. Positions held (During ten preceding years):

S.No Organisation
(nanre in full)

Designatlon
&
Place of
Posting

Administrative/
Nodal N4inistry/
Departnrent
concerned
(in case of officers of
PSUs etc,)I

I

I

From To

8. Whether the officer has been placed on

the agreed list or list of Offlcer of
Doubtful lntegrity (if yes, details to be given)

9. Whether any allegatiori of misconduct
lnvolving vigilance angle was examined

against the officer during the last 10

Years and if so with what result (.)

10. Whether any punishment was awards to
th,e officer during the last 10 years and if
so, the date of imposition and details of
penalty (-)
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